
DEPARTMENT OT' URBAN DEVELOPMENT
GOYERNMENT OF UTTAR PRADESH

Date: 09.ll.202l
To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.

Subject: Action Taken Report in M.A. No: 61/2021.

Hon'ble National Green Tribunal in above M.A. No:

611202l have ordered on 22.09.2021 to file an ATR on the issues

on which directions have been issued by the NGT. The matter

pertains to remedying unscientific legacy waste dumped near

Nagla Kolhu in Mathura Municipal Council/TTZ Atea.

The said order of the Hon'ble NGT contains.

".... of compliance of the Solid Waste Management Rules

2016 at Mathura. Additionol Chief Secretary, Urban Development

department, UP may remain present in person with the compliance

status on the next date by Video Conferencing...".

"......1(e also direct that CPCB and UPPCB, with state

PCB as Nodol ogency for compliance, to carry out site visit and

give it's report about the extent of legacy waste and utilization of

segregated/ rejects, with s copy to Additional Chief Seuetary,

Urban Development, UP ...."

2. lt is to submit that the Chief Secretary of the state while

monitoring the compliance of Hon'ble Tribunal's order had also

directed Additional Secretary Urban Development to file status

report regarding it. Accordingly a review meeting was done with

Municipal Corporation Mathura-Vrindivan and pointwise report

was sought from the Municipal Commissioner Mathura-

Vrindavan in view of the observations of the Oversight Committee



as mentioned in the order of Hon'ble Tribunal. A pointwise Action

Taken Report (ATR) has been received from the Municipal

Corporation Mathura-Vrindavan is attached herewith (Annexure-

1) and subsequently as per directions of the state government a

supplementary updated ATR has also been submitted by the

Municipal Corporation (Annexure -2).

3. A point wise progress and compliance made by Municipal

Corporation Mathura regarding observations of Oversight

Committee report regarding SWM are as following:

(a) Nagar Nigam has engaged a firm named 21't Century polymers on

Public Private Partnership (PPP) mode for carrying out operations at

Material Recovery Facility (MRF) Nagla Kolhu.

(b) Agency 21't Century polymers has been carrying out processing task of
dry waste including recyclables, non-recyclable, e-waste etc. on

regular basis.

(c) Municipal Corporation has installed a Transfer Station at the said site

for transferring waste collected from Vrindavan town to centralized

SWM Plant at Nagla Kolhu.

(d) Leachate collection tank is operational within the premise of SWM

Plant Nagla Kolhu. At present the collected leachate from the tank is

further transported to the nearest STP for necessary treatment in a
safe manner.

(e) For creating buffer zone with green belt Municipal Corporation has

recently planted 110 saplings and two parks within SWM Plant at

Nagla Kolhu are being developed by the Corporation where recycled

material from the waste is also being used for the structures.
(f) A dedicated water sprinkling system has also been put in place for

dust mitigation on the site and the approach road to the facility is to

pot hole free within next 15 days.

(g) For ensuring the compliance by bulk waste generators to practice

onsite processing of waste as per SWM Rules -2015, Municipal

Corporation Mathura has issued notice to 230 Bulk waste Generators

& 70 hospitals of the city for onsite composting.

(h) For deposition of domestic hazards waste the Municipal Corporation
has made provision of third bin in all the door to door vehicles to
collect domestic hazardous waste.

(i) Municipal Corporation has a Plastic to Fuel plant of capacity 5 TPD at

NaglaKolhu Mathura which has been installed under PM's Swachh



Bharat Yojna as per directives by Ministry of petroleum and Natural
Gas (MoPNG) by Engineers rndia Limited. The prant is operated by M/s
Paterson Energy Pvt. Ltd. The plant is enough to cater current plastic
waste generated in the city.

The organic waste to Compost (OWC) plant of capacity 5 TpD near
Hazarimal somani ground, vrindavan has been successfuily instailed
and has been made operationar. The segregated wet waste collected
by door to door vehicle is provided to the plant to produce compost.
For ensuring safety of health workers at MSW facility workers are
provide and well equipped with ppE kits like Helmet, jackets, gloves,
masks, etc. Routine Health Check-up of rag pickers is being done on
time-to-time basis. Vaccination camps has been organized by the
Municipal corporation to protect Rag pickers from the outbreak of
covid-19. Municipal corporation also conducts training & capacity
building of officers and safai karamcharis.
For proper door to door collection through environmentally friendly
vehicle the corporation 104 auto tippers with sperate partitions for
wet, dry and hazardous waste. Out of 104 Vehicles, g5 vehicles
operate on CNG. lt has been assured by Municipal Corporation that in
the near future the corporation would be upgrading its door to door
vehicles to run 100% on CNG.

4. noorrtoNAL polNTS:

During the review it was observed that Mathura Vrindavan Municipal
corporation has been making certain endeavor towards proper management of
SWM in the city. some of the initiatives undertaken are as following:

As Mathura being a city with spiritual significance there are festive
occasions when large number of visitors come to the city. For proper
waste collection during such occasions, the Municipal corporation
deploys additional dedicated manpower and vehicles during festival
period and the Corporation has also engaged a private firm M/s BVG

lndia Pvt. Ltd & M/S Ujjwal Braj in the high footfall areas.
For enforcing plastic waste ban the Municipal corporation has been
enforcing the provisions as per government order and it has seized
2221.9 kgs of plastic and imposed penalty of Rs.3,54,G00/- in the year
2020-2L. The enforcement is made on sustained basis and during this
FY 202L-22 it has seized 265.5 kgs of plastic and imposed penalty of
Rs 89,400/-till the month of September 2021.

For building a healthy environmentally sustained appropriate behavior
among various stakeholders of the society, the Municipal corporation
has been making efforts for information, education campaign(lEC). tt
has also appointed an agency M/S Basix Municipal Ventures for IEC

activities and propagating behavioral changes among citizens towards

U)

(k)

(t)

A.



source segregation and maintaining hygiene & creanriness in the
society. The Municipar corporation has been organizing severar rEC
activities to engage citizens in activities rerated to sanitation (rike
nukkad natak, drawing, wall painting, jingles, drama competition at
school & city level).

5. Legacy Waste Remediation : As per report received

by Mathura-vrindavan Municipal corporation concrete

progress has been made regarding legacy waste

remediation in the city of Mathura. A Summary of steps

being taken are as following:

a. Mathura Vrindavan Municpal Corporation has already

remediated legacy waste dump site at Mat road where

11259 MT legacy waste was remediated clearing the

dump site completely.

b. It is estimated that approximately 2.60 Lalch MT of
legacy waste is there lying on the site at Nagla Kolhu.

Key initiatives undertaken to remediated the legacy

waste on this site are as following:

c. An agreement to remediate the above quantity of
legacy waste has been made by the Municipal

Corporation with a firm IWs Black Berry Overseas pvt.

Ltd (Copy of the Agreement attached herewith as

Annexure -3).

d. The work on the site in question (Nagla Kolhu) has

been commenced on ground in the month of October

2021 and one trommel with 300 TpD is working in 2
shift. Till now already 7000 MT waste has been

remediated. To expedite the remediation on site another

trommel with 300 TPD shall be installed by November

l5h,2O2l. The two trommels with combined capacity



of 600 TPD in one shift and 1200 TpD in 2 shift in a

day will be utilised for expediting the remediation. It is
expected and targeted that approximately 36000 TpD

waste will be remediated monthly. Thus the entire site

will be cleared by June 30*, 2022 ahead of the

timelines mentioned in the agreement.

e. During the, legacy waste remediation of the site,,ti*
necessary +€neh ups are being made by Municipal

Corpo rationofVlathura Vrindavan and i mplementin g fi rm
.,,

for proper disposal of RDF/SCF and compost. IWs

Blackberry Overseas pvt ltd is engaging with firm
Invofix International P\.t Ltd for disposal of RDF and

SC. Municipal Corporation is tying up with India Agro

Organic P\t Ltd for disposal of Compost.

A proper site inspection and monitoring mechanism has

been put in place by Mathura Vrindavan Municipal

Corporation. Twice a week inspection would be done

by Zonal Sanitary Officer who is in-charge of SWM

plant Nagla Kolhu. A Weekly inspection of the Nagla

Kolhu legacy waste site would be done by Additional

Municipal Commissioner who is the Nodal officer of
the Corporation for solid waste management plant.

Fortnightly, onsite visits would also be carried out by

Municipal Commissioner, Mathura Vrindavan

Municipal Corporation.

Construction and Design Services, UP Jal Nigam are

authorized by UP Govt. for technical supervision of the

legacy waste site. Monthly areal mapping, volumetric

analysis, drone survey of the legacy waste site would be

u

g.



done by 25th of every month by C&DS Jal Nigam

Mathura.

6. During the review of the status as directed by the Hon,bre

Tribunal regarding the compriance of a joint inspection by

the cPCB and the uppcB, it was found that the team had

visited the spot and an inspection report dated23.r0.2o2r

was prepared. Though the report is yet to be formally

received from UppcB to the office of Additional chief
Secretary, however in the interest of work and compriance

of Hon'ble Tribunal,s direction a copy of the

abovementioned report was obtained and studied. (The
joint inspection report of cpcB and UppcB is attached

herewith as Annexure-4)- Based on the recommendations

of the report, a detailed review has been done pointwise

and comprehensive instructions have been issued to

Municipal Commissioner, Mathura for time bound

compliance (Annexure -5).

In view of the current progress and above action taken by

the department, it is respectfully submitted that the directions

given in the said M.A. 611202l are being complied with by the

department in letter and spirit' 

,r, -[K,
Additional Chief Secretary

Department of Urban Development

Govemment of Uttar pradesh
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,comr,nittee in oA No.l36/20I5 & oA No.6ti0ti alons with oA Iyo.Sgg/20I9Tlreoversighffi

finalization at Government level.

mentioned by Municipal Commissioner
Mathura the u,ork order has been issued
to authorized agency for setting up MRF
facility at Nagla Kohlu tttutt rra in
addition, the MRf must maintain
inventory of MSW, compost, RDF raw
material, processed C&D ryaste and
landfilled amount.It was noted that Nagar
Nigam, Mathura has completed Ir*
remediation of legacy waste at Maant site.In this regard, the committee was
informed that tenders for bio
remediation for a few legacy waste sited
including Nagla Kohlu are pending for 

I

Nagar Nigam has authorized to 2f
Century polymers on PPP Mode for
carrying out operations at MRF Nagla
Kolhu.
Agency Zls Century polymers has been
carrying out processing task of dry waste
including recyclables, non-recyclable, er
waste etc. on regular basis.
NNMV records the inventory of all
processed and unprocessed waste
regularly.
The entire legacy waste at Maant road
site has been disposed through bio mining
and bio remediation on 24.06.2020 and
the compliance report has been sent.
Municipal Corporation has insalled a
Transfer Station at the said site for
transferring waste collected from
Vrindavan town to centralized SWM
Plant at Nagla Kolhu.
For the disposal of Legacy waste
Municipal Corporation has sought
guidance from Urban Development
Department, Uttar Pradesh via letter vide
no.538/t,l.A .N20l9-2A dated 29/AT /B &
624/CSCl2020-Zt dated t9/09/20. In
response of same Urban Development
Department, Uttar pradesh via leaer vide
no.3 624 tdt/ -5 -2020-23 s{ft/ 20 I 9 rrnwr -
5 dated 26fi8/2120 has selected an
agency IWS Blackberry Overseas pvt.
Ltd. for bioremediation of Legacy waste
with C&DS Jal Nigam as third parry for
better monitoring and execution oi tfr"
grolect. Municipal Corporation has issued
LOI to M/S Blackberry Overseas pvt.
Ltd. to initiate work foithe treatmeni oi
legacy waste on Z4fit/2}.C&DS ih;;-f;;
estimation of Legacy waste has
conducted yolumehiC areal mapping und
density test in which quantum of waste
has come out to 2.6 la[h MT. r\4;ri;;;]
Corporation has signed ;r""i;
agreement with N4/S Blackberry Orfrr"*pvt. ltd and C&DS Jal Nigam, fi;Pradesh on Tth September ZOZ f 

- 
i",initiation of work of disposal #l;";

Waste ar Nagla Kolhd fufutfru*-Th'*
has sta4ed Trommel for the

mqq*#* |
{ift&rr \mriC .. ,
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Uisposai "f 
tegacy waste at the said site.

2 The Committee also directed that there is
a requirement of instant attention towards
handling of leachate Dedicated tank shall
have connection from the sources of
generation and permanent pipeline up to
STP for treatment in order to avoid
ground water contam ination.

Leachate Tank is operational at SWM
Plant Nagla Kolhu. Leachate generated is

collected from leachate tank by Sewer

suction Machine to the nearest STP for
further treatment.
Approach road is also kept free from any

hurdles by regular cleaning and

maintenance so that vehicle can reach

leachate tank.
J The Committee had directed thra it i;

mandatory to develop a bufler zone of
wide green cover along the periphery of
the facility to arrest fugitive particulate
matter from spreading odor and
effectively suppress the foul odor.

develoPed

n"o puiks within SWM Plant Nagla Kolhu

by planting saplings, grass and using lvaste

materials, on the principle of 3R(Reduce'
Reuse & Recycle).
Municipal Corporation has also recently
planted I l0 saplings

4 There is need to set up more of
decentralized "Plastic to Fuel" plant as in
Mathura as well as in other districts of the
State of Uttar Pradesh. The Committee
recommends establishmert and proper
functioning of such plants so as to ensure
better waste management and reduction in
olastic pollution.

ic to Fuel

plant at Nagla Kolhu Mathura which is

operated by l\Os Paterson Energy Pvt. Ltd.
The plant is enough to cater current plastic
waste generated in the city.

5 Two organic waste to compost plants of.l
ton each are to be installed at Mandi
Samiti of Mathura and 5 ton "organic
waste to compost plant" at vrindavan at
Hrzarimal Somani Ground Vrindavan
Zone. Regarding this, it is suggested that
these plants are under trials and made
operational as soon as possible. Regarding
the up gradation of compost quality, the
State Government must take advice from
State A gricultural Universities.

The organic waste to Compost Plant of
capacity 5 TPD & OwC of capacity I TPD
atVrindavan zone is functional.

6 The Committee recommends that the
onsite treatment of biodegradable solid
waste by bulk generators through organic
waste convertors or any suitable
technique like composting,
bioremediation etc. witl help in reduction
of quantity of waste to bc related in the
common facility The recyclable
component of solid waste shall tre
disposed off either by authorized
recyclers or can be used for construction
ofroads,

NNMV has issued notice to 230 Bulk wasre
Generators & 70 Hospitals of the city for
onsite composting.
Municipal Corporation has also issued
penalry notice to 92 Bulk r.vaste generators
and 24 hospitals lor non-compliance of
SWM Rules-2016

7 Use of biodegradable sulrry in food
served at ashramslsmall eatcries in
pilgrimagg_!:itics like Vrindavan can he a

Municipal Corporntion has seir.*d-5flT3-
kgs of plastic antl imposetl pcnnltl. ul'
Rs.3,5.{,600/- in the year 203$-l l and has

sr /L-/*.-.mqli -.hTm #& rc,.,i.,?

dftlrrrr qau,*'- ii11{1 
":';13i:{i:r ?T,-.r
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cost efFective attern@
cutting down on plastic pollution. the
commifiee suggests that eco conscious
companies which make such producB
should be promoted.

seized 265.5 kgs of plastic and imposed
penalty of Rs 89,400/- till September 2021.
Municipal Corporation has issued
prohibition notification for the use,
manufacture, sale, distribution. storage,
transport and export import of plastic.I

-

r ne uomminee suggested that there is
need to spend large part of the budget in
waste treatment and disposal as budget on
street cleaning, waste collectiori and
transporlation. As lar as bio remediation
of legacy waste is concerned, there is
need to be canied out in scientific
manner" Proper shed should be provided
in the bioremediation are4 in absence or
which, work may be hampered during
ratn.

I Municipal Corporation spends about 22
percent of total expendirure on street
cleaning, waste collection, ransportation
and disposal.

For the disposal of Legacy waste Municipal
Corporation has sought guidance from
Urban Development Department, Uttar
Pradesh via letter vide no.538 /N.A.A/2O79'
20 dated 29/o7/L9 & 624/CSC/202O-21
dated 19/09 /ZA. n response of same Urban

Development Department, Uttar Pradesh

via letter vide no.3624fiIt- 15-2O2O'

235frr/2019 dated 25108/20?A has selected

an agency M/5 Blackberry Overseas Pvt,

Ltd. for bioremediation of Legacy waste
with C&DS Jal Nigam as third party for 

]

better monitoring and execution of the 
I

project. Municipal Corporation has issued 
I

LOI to M/S Blackberry Overseas Pvt. Ltd. to 
I

initiate work for the treatment of legacy 
I

waste on 24/n/2A. C&DS then for I

estimation of Legacy waste has conducted 
I

Volumetric, areal mapping and density test 
I

in which quantum of waste has come out 
I

to 2.6 lakh MT. Municipal Corporation has 
I

signed tripartite agreement with M/5 
|

Blackberry Overseas pvt. ltd and C&DS Jal 
I

Nigam, Uttar Pradesh on 7th September 
I

2A27 for initiation of work of disposal of 
I

Legary Waste at Nagla Kolhu Mathura. I

I The Committee also noticed that under
the provisions of Solid Waste
Management Rules 20rc the bulk
generators have made responsible for the
treatment and disposal of solid waste
within their own premises. These are
required to be identifr and made to
comply as per the Rules, 2016 Hence,
solid waste is treated and disposed as per
norms within their premises, This will
also improve overall sanitary conditions
and environmental improvement.

NNMV has issued notice to 230 Bulk waste
Generators & 70 hospitals of the city for
onsite composting.
Municipal Corporation has also issued
penalty notice to 92 Bulk waste generators
and 24 hospitals for non-compliance of
SWM Rules-2016
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i:',::-&r:tp.h.{.*,#;iwith handling of tutSW, it ;H;#:;equip the workers
eorrinmcn+ a-r _-- with adequ"ta rufatyequipment ano prwi j i;; ffiSd"i:,',",ilof medicalchecl-uo..

\{unic
oI tntrd bin in all the door to dooi vehicles
to collecte domestic hazardous waste.
Workers ar MSW faciliry are weiieluippeO
with PPE kirs like Helmet, jackets, LlJi*,
masks, etc.
Routine Health Check-up of rag pickers is
being done on time+o-time basis.
Vaccination Camps has been organized by
the Municipal Corporation to piotect Rag
Pickers from the outbreak of Covid-19.

The
waste transport vehicles can be ;;";;operate on renewable source of ,n*n"
instead of fossil fuels. To ;# #:h,t;
beginning should be made at least bv
using locally available CNC ;rr;l Jf
tmported diesel oil or petol. Deploymentof additional safaikarmis *'d ;;;i;
transport vehicles shall be made duringfestival period keeping fili;;
population rise.

with different partitions for wef dry and
hazardous waste. Out of 104 Vehicles, 85
vehicles operate on CNG. Municipal
Corporation in the coming future would be
upgrading its door to door vehicles to run
100% on CNG.
Municipal Corporation deploys additional
dedicated manpower and vehicles during
festival period.
Municipal Corporation has also authorized
IWs BVG India Pvt. Ltd & M/S Ujiwal Braj
in the high footfall areas.

Municipal Corporation has 104 auto tippers

There is affi
altemative plan of electricity, which can
be utilized in operation of machinery in
case of elechicity interruption.

Municipalcorpoi@
device methods about alternative of
electricity, which can be utilized in the
operation of machinery in case of electricity

The Committee also suggests aa corduct
technical workshops, seminars, interactive
sessions involving local residents to
spread awareness on environmental
issues.

Municipal corporati@
agency h{/S Basix Municipal Ventures for
IEC activities and propagating behavioral
changes among citizens towards source
segregation and maintains hygiene &
cleanliness in the society
Municipal_ Corporation has organized
several IEC activities to engage citiiens in
activities related to sanitationllike nukkad
natak, drawing, walt painting, jingles,

!f*.u competition at schoot & .i6, d*,it. 
-

Municipal Corporation also conducts
tralning & capacity building of ofiicers anrl
sahikaramcharis.
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Pic: Trommel at Legacy Waste Site Nagla Kolhu Mathura

Pic: Trommel at Legacy Waste Site Nagla Kolhu Mathura
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Pic: Empty Trench at Maant Road Site Vrindavan

Pic: Empty Trench at Maant Road Site Vrindavan
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Pic: Workers in PPE Kit at MSW plant Nagla Kolhu Mathura

Pic: Workers in PPE Kit at MSW plant Nagla Kolhu Mathura
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Pic: Door to Door Collection Vehicle

Pic: Door to Door Collection Vehicle at tipping floor of SWM plant Nagla Kolhu
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Pic: Suction Vehicle at Leachate Tank- SWM plant Nagla Kolhu
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Pic: Plantation - SWM Plant Nagla Kolhu
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Pic: 3R Park - SWM Plant Nagla Kolhu
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Pic: Health Checkup of workers - SWM plant Nagla Kolhu
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Picr MRF 21 Century polymers - SWM plant Nagla Kolhu
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Pic: IEC Activities - Swacchta Rally
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Pic: IEC Activities - Nukkad Natak
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ulrrt Wlse Stltus ll,eport
.1. l.oglrcy Wnstc:

lur llttt tli:posal of Legacy waste Municipal corporation has sought guidance from urbanDuvcloprnant Departrnent, Uttar pradesh via lettervide no.53g/N.n.a/ZOfg-ZO dated 29/07/19& 61n/csc/2020'21 rlated lglogl2o,ln response of same urban Development Department,uttar lrrarlesh via lelter vide no36zalfil-5-2020-235Tfl/2019 orsrn -s dated 26/08/2020 hassitltclotl 0ll a8ency M/5 Blackberry overseas pvt. Ltd. for bioremediation of Legacy waste withc&DS tal Nigam as thlrd party foi better monitoring and execution of the project. Munictpalcorporatlotr ltas lssued Lol to M/S Blackberry ovirseas pvt. Ltd. to initiate work for thetrtatrrront of legacy waste on 24/77120. c&Ds then for estimation of Legacy waste hascottdttctetl Volurnetric, areal mapping and density test in which quantum of waste has come out .tu ?'6 lnkh MT' Due to second *ure of covid-l9 irom March 2ozl toJune 2021 and because ofttlollsooll frotrt July 2021 to september 2021the work of legacy waste remediation could not belrtitlatutl' Munlcipal corporation has signed tripartite agreement with M/s Blackberry overseaspvt' lttl arltl c&DS Jal Nigam, Uttar Pradesh on 7th sJptember 2ozl for initiation of work of
disposal of Legacy Waste at Nagla Kolhu Mathura. The agency has placed their Trommel for the
tllsposal of legacy waste at the said site on 23d october zlozr.
Troatmont plan of legacy waste:

The Trontntel placed at the said site functions for two shifts of 8 hours each and disposes around
600 MT o[ waste per day. The second trammel shal] be installed by M/s Blackberry overseas pvt.
Ltd' by l'5 November 2021, and after placement of second trommel the total potential for
trcatirrg legacy waste would become 1200 MT per day and 3G000 MT in a month. Similarly it
lvotrld take approximately 217 days to bio-remediate the entire legacy waste at Nagta Kolhu,
Matltura site. Hence, the deadline for entire legacy waste bioremediation has been fixed at 30-
06-2022 for M/S Blackberry Overseas pvt. Ltd.

At present around 7000 MT of Legacy waste has been remediated in 14 days since the
installation of 1st Trommel working in 2 shifts. Two windrows are operational at the said site.

tvl/s Blackberry Overseas pvt ltd is engaging with firm lnvofix lnternational pvt Ltd for disposal
of RDF and SCF produced after treatment of legacy waste at the said site. First right of refusal
for conrpost produced after treatment of legacy waste is with Municipal corporation which
would be sold to agency lndian Agro Organic Pvt Ltd determined rates of Rs. 311.00 per metric
ton.

lnspectlon of the legacy waste site:

Weekly inspection of the Nagla Kolhu legacy waste site would be done by Additional Municipal

Commissioner Nodal officer for solid waste management plant. Twice in a week inspection

woutd be done by Zonal Sanitary Officer who is incharge of SWM plant Nagla Kolhu. Fortnight

visit would also be carried out by Municipal Commissioner Mathura Vrindavan Municipal

Corporation.

Construction and Design Services UP Jal Nigam are authorized by UP Govt. for technical
drone survey

Mathura.
supervision of the legacy waste site. Monthly areal mapping, voluntetric analysis,

of the legacy waste site would be done by 25'h of every ntonth by6C&DS Jal Nigam

g-
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Leachate Tr.eatment;
Leacltate Tank is ooerational at SWlvl Plant NaglaKollru. Leachate generated from rvindrorvsflows via leachate clrar, t. t.*t,ut.;r;k.;;;i,r, canying leachate are cleanecl ar regular intervals

1."::,,,:,:,::rethat 
teachar. ao., noior.m"* r,a polIute ground rvater.uv"Lrrqrs sorrected In the tank is taken alvav hy iewer sriction Machine to the rrearest STP fbrfurther treatment.

Approach road is also kept free from any hurdles by regular cleaning and nraintenance so thatvehicle can rcach leachate tank.
Approuch Road to legacy rvaste site:
Road to Nagla Koihu would be urade cornpletely potlrole free with i1 next Fifteen day.

Air Pollutiou control measures:
A dedicated water sorintler has been placed at Nagla Kolhu whiclr is used to sprinkler water onthe.roads nearby swtvt ptant N^g;ii;il;ln o.d.. ro suppress dusr parrictes and reduce airpollution.

5. Alternate Solid Waste Management Site:
under the citlr dev^elopment plan by Mathura vrindavan Development Authoriry and alternatessite for treatment orsoiia *ori. i, pilpo*d at aurangabJ;; '

6. Polluter pays

M/s Blackberry overseas pvt ltd has been directed to maintain inventory of MSW, compost, RDF,Raw Material, Processed i&D waste anJ Landfillea urouii. puiiirc to maintain these records andto follow trre directives sha, invite penat provisio", 
", il;*;;iiir". puy, principre.

7' Municipatr corporation has also developed two parks within swM.?lant NaglaKolhu by plantingsaplings' grass and using waste materials, on the p,*ncipr. or in1n";;;;,-il;; il ri'""y"r"1 topromore it , which prcriminariry emphasizes trrJ ilil;;;e- o_f *urt" reduction, reuse, andrecycri,g side-bv-side with wasie processing ; ,r#;;;ri i1,".adoption of :R piincipres
:1J,,JX,,,fi:,i:i#H::"",i#:'l,i,,ii,,l. 

disposed, rh.,.bf aiso ,ino,ni,ing trre pubric hearth and

ffJ#::t1'":;T"T::"lJ:"!,| 
previous vear has planted 500 saprings around trre periphcry orswM

Municipal corporation has also recently plalte! ll0 saplings inorder.to absorb hannful airborne
:ffi*:#:",flr"TJ' 

poiltotants, suppiesi rorr oao,., i[i.i;.',;* air quarity nno 
"oui.iurt" to

I,Y: 
T::'," i,::ifi il' liil.l'i,;l t*:l; IH ffi'":il1,#,#.';i:l, 1t 

N 
:e, s o,h u M a t h u ra rvh ich

and Natural Gas (MoPNG) by Engineers India Limited. rr," pru,ll',tj 
by Ministry of Petroleurn

Energv Pvt' Ltd. rhe plant i' 
"rorgi 

to cater current prastic wasie;:::ilff[t:fl.oJ,Y^ Paterson

9. The organic waste to Compost (OWC) plant of capaciry 5 TpD
Vrindavanhas been successfully installed and has been made 

",.*,i"ilj,'l#]111!somlni 
ground,

collected by door to door vehicle is provided to thc plant to ntro,f u.r'.oil[ segregatcd \vet wasre

')

3.

4.
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oWC of capacity I TpD atVrindavan zone is functional; the leftover waste from the vegetable

vendors at mandisarniti is collected to make compost.

10. NNMV has issued notice to 230 Bulk waste Cenerators& 70 Hospitals of the city for onsite

composting in their premises for compliancr 
"i 

SWitA nrles-2016 andas directed in Hon'ble NGT

ordei oA No.l99i20l4 Ahnitra H. patel &Anr. Vs. Union of India &ors.and OA No'281/2016

KudratSandhu. Govt. ofNCT &Ors.
Municipal Corporation has also issued penalty notice to 92 Bulk waste generators artd 24

hospitals for non-compliance of SWM Rules-2016

I 1 . Municipal Corporation has seized zzzt.g kgs of plastic and irnposed penalty :{ t l;511600/- 
in the

yearzozo-zt and has seized 265.5 kgs of plasticand imposed penal,ty of Ri 89,aO0i-till september

Municipal Corporation spends about 22 percent of totat expenditure on street cleaning, waste

collection, transportation and disposal.

12. Municipal Corporation has made provision of third bin in all the door to door vehicles to collect

domestic hazardous waste separately.
Workers at MSW facility are well eiuipped with PPE kits like Hehnet, jackets, gloves, masks, etc.

Routine t-Iealth Check-up of rag pickers is being done on tirne-to{ime basis. Vaccination Camps

has been organized Uy ihe Municipal Corporation to protect Rag Pickers from the outbreak of
Covid-19.

Municipal Corporation would be rvorking to device anethods about alternative of electricity, which
can be utilized in the operation of rnachinery in case of electricity interruption.

13, Municipal Corponation has appointed an agency IWS Basix Municipal Ventures for IEC activities
and propagating bchavioral changcs among citizens torvards source segregation arrd maintains
hygiene & cleanliness in the society.Municipal Corporation has organized several IEC activities to
engage citizens in activities related to sanitation(like nukkadnatak, drawing, wall painting, jingles,
drama competition at school & city level). Municipal Corporation also conducts training &
capacity building of officers and safaikararncharis.

Zonal Sanitary Officer
Municipal Corporation Mathura Vrindavan

Additional Municipal Commissioner
Municipal Corporation Mathura Vrindavan
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PIC:Trommel at Legacy waste site
1. PictureGallery
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PIC: AutoTipper emptying at Tipping Floor

prc:Spray of Bio-curture on windrows and overturning of windrows

Scanned with CamScanner

I



PIC:Composting Section

.tt

prc: Municipar corporation on the principre of 3R(Reduce,Reuse,R..y.r.Is 
ueretoping a parkat Solid Waste Management plant by using waste materiats llke plastic,,;;;; 

other wastematerials
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PIC:Segregation and packaging of recyclable dry waste at Recycling Unit
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This AGREEMENT (hereinafter referred to as the 
^Bffiffill]is 

made on the 07ttt September 2021.

M/s. Black Berry Overseas (P) Limited, a Company registered under Companiqs Act, 1956, having is registered
office at G-l1, North Square Mall, Netaji Subhash Place, Peetampura, New Dethi-11003a, hereinafter referred
to as'.BBO" or the First Party which Expression shall, unless excluded by or repugnant to the context, be

deemed to include it's successors, and assigns 0f the First Party acting through its representative Shrl

Government of Uttar Pradesh
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AND
Mathura Vrindavan Municipal Corporation, Mathura hereinamer referred to as "MVMC" or the Second Party

*f,Uriipr.ision shall, unliss.*.tua.a bfifi;g"ant to the context, be deemed to include it't t[i]t^'jj;
and assigns of the Second Party acting ttrroug;h iepresentative Shri Satyendra Kumar Tiwari Addtuonar

MuniciPal Commissioner.

AND

Constnrction & Design Services, Uttar Pradesh fal Nigam having its head office at TC-3.8-V' Vibhuti Khand'

Gomti Nagar, Lucknow-226010 hereinafter referred to as "C&DS" o. ,t 
" 
it ita Party which 3!Htj:l:lill

unless .*ilrdad by or repugnant to the context, be deemed to include its successors, and assigns oI tne I ntro

Party acting through its representative Shri Anil Goyal, General Manager [N-9].

The First Party, Second Party and the Third party shall hereinafter individually refer to as 'Party' and

collectively referred to as 'the Parties'

WHEREAS the First Party is selected by the Urban Development Deparment, U,P. Government for scientific

processing and clearing of trg".y r;tld;*t. iite at Nagala'xolhu, ttathura by process of bioremediation'

WHEREAS the Second party is the Urban Local Body in-charge of municipal functions in Matttura'

WHEREAS the third parry is Construcrion & Design Services (C&DSI is a wing of Uttar Pradesh fal Nigam

functioning in the field of Civil and E&M Construction and allied activities.

WHEREAS the Third Party has agreed to provide technical assistance to the Second Party and support
execution of the Project.

Now, THEREFORE in consideration of the mutual prernises and covenants set forth herein, the Parties have
agreed and do, hereby agree as follows:

Construction of this Agreement shall be governed by and construed in accordance with the laws of INDIA

Work/ProtocoI
7, The scope of work includes Design, Build & Operate the required infrastucture for bioremediation

and clearing of legary waste sites including disposal of residual material after processing in a
scientifi c and environmentally sustainable manner.
It involves the reduction of the un-processed waste, but is not limited to Excavating Compacted
mixed garbage which underwent biological degradation, by using suitable Mechanical Sieving
Machine or any other equipment and taking all the materials excavated, in the assigned land areai
and retrieving, recoverable materials and segregating, sorting, selling, storing, diverting for recycling
the excavated materia0s.
0bjective of the proiect is to achieve L00% processing and disposal of Legacy waste along with
reclamation of the dumpsite land.

2. Technology
Processing of Legacy Solid Waste at Nagala kolhu, Mathura shall be done by the First party deploying
suitable technologpr in accordance with present rules and regulations, norms of coveinmeni
Authorities like M0EF & CC, CPCB, UPPCB, solid Waste Management Rules 2016, National Green
Tribunal [NGT) etc.

The technology should be flexible enough to augment the capacity and accommodate environment
Fiendly changes to be imposed by governing authorities & regulatory agencies during the currency
ofconrracL

3. Plant & CapacitY
First Party shall install/deploy the processing facility/disposal facility of appropriate capacity (i.e
minimum of nvo Trommels of capacity 300TPD each with 1ct Trommel should be placed within one
week of signing of agreement and another Trommel within one month and both of whlch will
function in two B hours working shlfts) and required manpower so as to clear the whole dump site
allotted within a period of ONE YEAR or as Second Party feels necessary.

For BlackBerry Oyorseas pvt. Ltd. L
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5.

AII the facilities required by applicable law and to meet scope & conditions of this contract shall be

set up by First Party.
All expenses pertaining to setting up, operation and subsequent removal of required plant &

machinery shall be borne by the Fi-rst party. first Party shatrl at its cosq expenses.and risk make all

such financing arrangements as would t. n."urua"v to implement the proiect and to meet all of its

obligations under this Agreemen! in a timely manner.

The Second Party witl bear the cost bringing power and water to the work site. One dme cost for this

wili be borne by the second Parry. The rirst eafr will pat rhr bill for usage of power and water'

Subsequent Assessment of quantity
After formation of windrows for the first time, contour survey shall be carried by First Party under

supervision of representatives of second & Thil;;rty to ,rrcrr &he impact of windrows formation

on volume of dump if desired by First Party.
First party shall carry out contour survey every month for monitoring volumetric reduction of

existing durnp and submit its report to ThinJ P;t, ;,h calculation of-quantity processed in the

month.
After 50Yo dump reduction Third Party shall again carryout contours survey through 3D areal

mapping in presence of the designrtud ,ipr"r.ntaf,ves of Sicond & First Party and submit tle report
as above for reconciliation of monthly quantity analysis.
This shall be foilowed by monthly contour survey and submissiorn of reports as above.
If required Third Party shall again carryout 3D areal mapping afrer i00% dump removal and
reclamation of land, pieferably ii tto" tug".y waste !s found-tb be dumped up to the considerable
depth on &e dumping ground.
First Party may setup weighment system for their own convenience at proiect site.

6. Land
Initial land required for setting up processing plant and machineries shall either be created by First
Party at Iegacy dump site by clearing/moving durnp or using plain land if available at the dump site.
To meet any additional land required for subsequent expansion of the processing plant, First Party
can use the iand that is recovered after processing the legacy waste with prior approval of Second
Party.
The land area reclaimed by processing will remain with the Second Party except as required for
setting up of plant which can be used till completion of project period,
The First Party shall ensure optimum utilization of the project site and shall not use the same for any
pur?ose not connected or incidental to the project or related activities.

7. Disuosat
It is the sole responsibility of First Party to dispose off all the rejects/inert generated during the
process.
By-producs from such processing viz, reryciables, RDF, enriched soil etc. will be the property of the
First Party, however it can provided to second party free ofcost ifsecond party demands it
Disposal of inerts and the coilstruction and demolition waste will be nnanaged at the same site in
manners suggested by the Second Party.

E waste, hazardous waste and recyclables such as the plastic, glass, rneta! etc. shall not any way form
the part of inert waste.
The cost of the transportation of RDF or any other product(s) including leachate handling will be
borne by the First PartY'

Soil conditioner derived after processing shall be within specified limits mentioned in MSW rules
2016.
First Right of Refusal for Soil Conditioner or Compostwould be of Second Party.
SLF facility shall not be provided for disposal of processed waste and responsibility of its disposal as
per CPCB/ State PCB guidelines shall solely rest with First Party.
First Party shall in all respect of the project procure the applicable Permits and be ln compliance
thereof at all times during the currenry of this Agreemenl

Ganeral Manager (N-9)
C&0.S. U.P. Jal l',lrgarn

Lucknow
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8. Monitorin$ of the processing facility

It shall be primary duty of the Second party to make concurrent monitoring on daily basis about the

operation and maintenance of processing facility and any deficienqy observed must be duly
communicated on the same day. The parties agree to mutually adopt a transparent, standard

operating procedure for quality monitoring of the processing facitity and it's operation. The Third
party will provide suitable guidance and miy also make its own mechanism to veriSr and inspect the

bperations of the processing facility. fhe fhird party may on its own or through any other agency

monitor the quality of services rendened by First party.

Periodical Reporting

The First party shall, at the end of every month or at lesser intervals as required by Second/Third

Party, furnish detailed breakup in MT oi total Legary Waste processed, RDE Recyclables, Inert and

construction & demolition waste, soil conditioner iegiegated/ieceived in processing of waste.

10. Testing

The soil conditioner received as by-product ofprocessing shall be required to be tested fortnightly
for "Seed Germination Testn' or any ott er test riquired for suitability of soil conditioner/processing
residue being safe before disposal.

Sample for testing shall be taken in presence of representatives of all parties and shall be sent to
ITRC/reputed NABL accredited t ab for testing. Cost of sampie submission and testing shall be borne
by Second Party.

Above procedure shall be applicable for all otler testfs) required to ensure waste being processed.as
per applicable Rules/Guidelines.

11. Submission of Bill
Contractor shall submit required GST bill for payment at contracted rate Rs. 239.00 per MT (inclusive
of GST) ofwaste processed at designated site.

The bill shall be submitted with the contour survey report along with calculation of net quantity
calculated on the basis of density of waste. The survey riport andialculations shall be duly itrectei
and calculation he verified by Projea Manager of designated local unit of construction & Design
Services U.P. fal Nigam.

The Weighment Strips-(lGnta Parchi) of RDF, Reryclables and Soil conditioner removed from the site
shall also be attactred with the Bill. The weighment slips shall be verified by the representatives ofNagar Nigarn and C&DS.
First Party shall also submit a certificate stating quantity of waste billed is processed and removed
from the site for ftrrther disposal as per tle applicable rules in force.

12. Payment

Second Party shall make the payment of bills of First Party within 1S days of submission of bill.
Achievement of required pro'rata Milestones within the bill period shall also be ensured beforepayment of bill.

9.

Simultaneously Second Party shail make adclitional payment equal
Party towards Administrative Expenses as per instructions of C.O.
dated 26 / AB/ 202A of N agar Vikas Anubhag-S, Govr of U.p

_t9 
5:16 of biil amount to Third

No. 3624fi1-S-2020-23w 2019

13,

74.

First Party shall commence the processing work within 7 (seven)- days of the sigaing of thisagreement or as per the Schedule agreed between the Parties at rhe Lme of ;-;;i;;;, of thisAgreement

Milestones required to be achieved within the glven timeframe are as under:

y/
General 

-Man"oet (N-g)

C&D.S. U.P. Jal Ntgam
Lucknow

Performance Parameter Tlmellne & requlred Service t evei

ng of the contract agreement 10 days from ttrEaffiTGl.
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2 ietting up of plant, mobilization ot
equipment & manpower

7 days from the date of signing of

AgreemenL

3 Processing and aispoiat-or-aii-Ee
Legary waste at site.

Equal to or greater than 1/12tt quantity

of toal quantity of Legacy Solid Waste
as per Agreement per month (including

rainy seasonJ.

+ Leveling of site aner removaffffi
and machinery after completion ot
work.

15 days from the date of completion of

work.

15. Generel Provisions

Nothing contained in this Agreement shall be consrued as or have effect of constituting a
relationship of employer and employee or principal and agent between Department of Urban
Development, GoW of U.P. and the Other Parties or any of it's saff, employees, agents or
representatives.

The Second and Third parties shall not be responsible for all acts and omissions of saff or any
persons, associations, institutions engaged by the First Party whether or not in the course of
innplementing the project and the First Party shall be solely responsible for the health, safety and
security ofsuch persons or entities and their property.

15. Indemnification and insurance

The First Party shall be solely responsible for and keeps the Second & Third Party indemnified
against all the claims, damages, expenses, losses or iniury to persons or property tltat may arise
during the execution of proiecL

On the occurrence of an accident which leads or may lead to human loss, First Party shall within 24
hours of such accident repoft in writing to the Second Party Clearly stating the facts in sufficient
details, explaining the circumstances of such accident and subsequent actions taken by the First
Party.

In the event, compensation may become payable under any Act or by the fudgment of any
Court/competent Authority thereof whether such compensation becomes payabie by First farty oi
by Second /Third party, the same sha0l be borne and paid by the First Party. Ii First pirty fails to pay
the requisite compensation, Second Party on behalf of itself and or Third party shall have the righi oi
recover the same by encashment of Performance Security/any sum payable to First Rarty and their
property.

The First Party at its own cost & expenses shall purchase and maintain all insurances is respect of
Contractor's risk, Ioss, damage or destruction of Project facilities, workmen compensatiorl third
party liabiliW including iniury or death or any other insurance that may be necessary in accordance
with Good Industry Practices.

17, Effectlve Date. Validity of thts Agreement & Amendment

Effective date of this agreement will be the date of commencement of processing or 7 days from the
date of signing of this agreement whichever is earlier.

In case lf, any part of this agreement is in conflict with RFP document and or any previous MOUs etc.,
clauses of this agreementwill prevail.

The term Auttrority for this conffact shall mean Additional Municipal Commissioner, Mathura
Vrindavan Municipal Corporation.

This Agreement shall remain in force for 12 Months & 15 days from the date of signing of this
agreement unless terminated earlier or extended through a mutually agreed amendment to this
AgreemenL

This agreement will remain valid even if other scope of work is invalidated and/or are truncated
and/or taken out ofthe scope ofwork

y-
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The Agreement may be amended by written consent of the Parties to the Agreement
standard Force Maieure clause shall appricable if any such condition arises.
All the condiflons of RFP Document except those modified or superseded in this agreement shalt also
be part of this agreemenl

18. Terrnlna{pn of Agrcement

In the event of unsatisfactory performance in execution of the project or violation of any terms of this
Agreement by the First Party, this agreement can be terminated after due notices of rectifications
from Second Panty. In case of termination due to defautt of first party the Performance Security shall
be forfeited by the Second party,

Under the inskuctions/orders of any Court/competent Authority or incidence of any such condition
beyond the con$ol ofsecond Party due to it is not possible to proceed with the projec[ Second Party
may anytime terminate the AgreemenL with proper notice to First Party. In such no c0aim for any
compensation regarding remaining work shali be admissible to rhe First Party and First Party shall
remove all their plant & machinery and processed waste components from the site.

The Agreement can be terminated with mutual agreement of the parties if the Force Majeure
conditions prevail beyond validip of Agreement.

Not with standing anything inconsistent conrained in this Agreement, if the First Party who has been
served the Termination Notice cures the underlying event oi default to the satisfaction of other party
at any time before the termination occurs, the Termination Notice can be withdrawn.
Termination of this Agreement shall not relieve the Parties of any obligations already incurred
hereunder which expressly or by implication survives Termination here of; and except as otherwise
provided 

in any provision of thrc Agreement expressly limiting the liability of either Party, shall not
relieve either Party of any obligations or liabilities for ioss or dimage to thi other Party arising out of
or caused by acts or omissions of such Party prior to the effectiveness of such Termination of arising
out of such Termination.

19. Environmental Comnliance

The First Party shall , at all times, ensure that all aspects of the Project and the processes employed in
the construction of Project Facilities shall conform to the laws pertaining to the environment, health
and safety aspects including rules such as MSW ru{es, policies and guidelines related thereto. The
First Party shall obtain and maintain from time to time necessary clearances from all Government
Agencies and for this purpose shall carry ou! in accordance with Applicable Laws, the necessary
environment Impact. Assessment studies and implement appropriate environment management
plans and submit necessary reports [including the reports to be submitted by the Second parry and
/or Third Party) as pen Applicable ,Laws.

2O. Sqttlement of Disputes

In the event any dispute or difference arises between the Parties out of or in connection with this
Agreemenr including the validity and interpretation thereol it shall be referred by either party to the
Department of Urban Development, Govt of U.P. and the decision of the State Government will be
final.

21. Evaluation

Department of Urban Development, Govt of U.P. may, at it's discretion and it's own cost, undertake
or cause to be undertaken evaluation of the impact of the changing ground realities and change in
any of the basic assumptions and cost effectiveness of the Project during the validity ofthis
Agreemenl The Second Party & The First Party shall when required give Urban Development
Department or it's representative reasonable cooperation, lnputs and access to it's records in
connection with thts AgreemenL

22. Performance Security deposited under this contract shall be released after one month of completion
ofprojecL

23. GeneralConditione

Scope of work, lmplementation plan of the Project, has been detatled and defined in the Agreemenl

For BlackBorry Oversaas pvt. Ltd. v
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1: The progress report of the Proiect shall be submitted by the First party from time to time.
The progress of the ProJect and proper implementation will be inspected by the Third Party in form
of visits from time to fime.

24. Terms &Conditions of Corrigendum-ll g?i dWI:126lGM[N-0g)Karya-10/ZS Rqio 19.02.2020 Vol-
II Terms of Agreement would also be inclusive part of this agreemenL

ln is witness whereof, the Parties hereto have caused this Agreemeni to be signed in their respective names.

For and on behalf of Third Party

General Manager (N-9)

C&0.S. USgnlak#tgam

f*lfJx;'#ur"r,u
General Manager (N-9)

C&DS, U.P JalNigam

For and on behalfofSecond

Party

ffi?
ryry R,ri

( Shri Satyendra Kumar Tiwari )

Additional Municipal

Commissioner

Mathura Vrindavan Municipal

Corporation

For and on behalfofFirst PartY

Signature:

(Shri Subbanshu faiin)

Managing Director

Black Berry Overseas (P)

Limited

L
qIW crigffif

BffiffiI* ti{r

l- Witness Signature

Name: uT& ll^^i:: 
\\"\S

Address: Utrr qr, C.l*, tay rt,
. r^ \

L* p[M,'

For BtackBerry Oversels Pvt. Ltd.
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2. WirnessSignature *
Name: ffiz*s#,
Address: a/t ZSn, -Ac= rrffi;

^fr 
sJL'e

For BlackBerry OverseasfYt. Ltd.
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Joint Inepoction Heport of cpcB and uppcB in comptiancE of the
Hon'hle IIGT order, dated atr09r20l1 in the mattsr of ilil.A. No,Sillo2{

in O"A" f,lo.50gll0lg, Hsm $ingh yog Vs Stete of Up

l.0Background

The Hon'hre Nationer Green Tribunar (Nsr) in the matter of originar
Appricatian No. 61 0f 2a21, dated 2u0ff20e1 in the mattsr of M,A. No.61/202.1
in o.A. No.5gg/2019 Hem singh yog, $ociarworter, Ft. Deendayar upadhyay
Mchar Manch Vs State of Up directed as below:

'i,fhe cpc8 and up pcg, with efafe pcg as noda/ agsncy far campriance, to
carry out srfe vrsrf and give ffs ruport about the exrenf of tsgacy wasfe and
utilrsalion of segregafecirre,lacfs, with a ctryy lo the Additionat Qhiefsecrefa4y,
urban oaveropment, uF by 10.10.2021 fo ena0le tha Additionat chief
Secrefary to exp/ain non*ornpliance.,,

ln compliance of the above arder the central Follution control Board and u.p.Pollution control Board, Regional cffice, l[4athura caried out Joint lnspectionof M$w Treatment Facility site at Nagla Kolhu, Mathura, u.p, on oct. ffi,2021. The joint inspection team comprised of the fofiowing members:1' Shri Kamar Kumar, $cientist '8" cpcB Agra {nominated by cFCg}2. $hri Arvind Kumar, Regionar officer, uppcs, Mathura (nominated byupFcB)

1. $tatue of Lagacy rrllasb at hragra Korhu, filtathura:
rn compriance of the above NGT order joint tearn carried out inopection afMunicipar $orid waste processing site at Nagra Korhu, {tda{hura on oct.23,2021 ra get the updated status of process of regacy waste (inspection of M$wfacirity pictures at annexure-1). Tearn inspected the facirity and co*ectedinformation from Mathura-vrindavan Municipal corporation, Mathura in thepre$encs of represeniative Mr. sK Tewa*, Addr. Municipar commiseioner andMr. Ashutosh from Mls Black beny overneas pW. Ltd.
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on the basis of the fiald visit, csllected information qbout Legacy waste and
utiliaation of segregated/rejects at M$w treatment & Facility $ite, Nagla Kolhu,
Mathura. The report is as belqw.

0bearvation:

r'' Tlt€ M$w treatrnent and disposal facility is located at Mathura, which have
popuration of about s,g6,g0g with totar 70 no. of wards in the city. About 1g0
TFo sCIrid waste b getting generat*d dairy, which is ceilected, transportad and
treated by Mathura-vrindavan Municipar corporation, Mathura to Msw
treatment and disposar facirfu site rscated at Nagra Koru, Laxmi Nagar,
Mathura.

o The site has total area of 15 Acres, which have lntegrated waste processing
site. The prant has the capacity of 1g0 TpD waete proreesing instaged for
proceseing of ineoming waste. prant was operationar during vieit.* Plant also has the separate composting platform with compost cycle periad of?8 days' Totar 50 MT comps$t was generated since the prant was
cornmissioned' compott is generally used by local farmers for cultivationpurpo$e. prant was found operationarduring the visit.'r As informed by reprerentative that totar about 60 MTrday ROF (Reeourcs
Derived Fuel) ia generatad daily during the proceseing of sorid waste, which isused by M/s 21 century porymera, Mathura vrindavan.

$tatus of Legacy llYasia:

o During visit' ae informed by the repreeentative that the Legacy wast$ treafinantand disposar agreernent has been dcne between M/s Brack Berry overseaspvt. Ltd- and Mathura-vrindavan Municipar ccrporation, Mathura on04"09.?0?1 {Agreement copy attacFred as annexure-l}n During the visit at sitra, processing of Legacy waste was found operationar by01 trommer {300 Ton per shift}, As infonned by the representative thatprocessing wit be started by second trommerarso within one month.n At the site, dumped regacy waste is about r.60 Lakh MT at present and theproce*sing wi' be compreted within ,ne year as per agreement.
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Mle Elaek berry over*eas pvt" Ltd. is uokry reepon*ibre for src procecaing of
tegacy $.est* and disposar of segregated reiecte s$ p6r tha agreement.
Leanhare wac found in ihe Leaclute mrhc{ion tank during the vreit and
infonmed by the representetive that thia is dispCIsed off in srp as per nofins.
No leachate uns observed goins oub*a of ths prant fiom dump*ita and rneeb
surface wgte r/s6t#sr/la nd "

characterraation of the regacy rr*te hac heen done by the finn. f{o testing
r€port of compoot rar produed during the visit

2. Utili*aticn of a*grcgatedl roiac&:
* As informed by the representiative that RDF ie given to trdls 21 century

polyrners' Mathura vrindavan and if required further, new finn will be identifiedo At present, ccmpoot is utirized by the tvrathura_vrindavan Municipar
Corporation, Mathura for in house use.

c As informed *rat if further new vendors required after sHrt procesaing, vendorwill be identified and dirpose as per norm$.
r: No testing report of connpost report was produced during the visit by theoperator; it was tsrd that soon, rt wi* be carried out and produced.

3. Suggestions:

a' As ragacy waste processing has started. $o there is a need to speed up theprocessing of legacy waste a$ per agreement time frarne.b' lt is recornmended that the finn should make arrangBment for timely disposalof the sagregated wsste i,e. SCF, RDF, and Compoet disposal afterprocessing of legacy waste.
c' Properly Leaehate corection and treatment shourd be e,sured at regacywas'* site and at fresh M$w stored site arso, as per M$w rure.d' Proper records rerated to quantig of waste treatment, quantity of screenfractions produced and their utirization shourd maintained by the operator.simirar recards shourd maintain for reaohate rnsnagenent arso.e' Road maintenance of ths M$w facirfu area is not maintained properry; needto nrainiain it to reduce dust emissionr"

\A
'*"

dlflf ir'-*-"*
tt'n"'\



f' The hausekeeping at diferent se{,tiona of site requiree maintaining as per" 
Municipal $otld Waete {Managernent and Flandling} Rules, ?016.

s' Cornpetent authority may direct to conrerned agenciee f.or cqnpletion of
proreseing of legacy waete tesk within the timeframe as per agrcament,

ne'-^f'l'-""r'

fu*{il'". ' frl'*l.rr
{Kamal Kumar}

$cientist-D
Central Pollution Control Board,

Project Offie, Agra

4

0fficer

Mathura
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Qqygrnrnent of Uttar pradesh

rdq*qqq&
Oer[fioata Nq.

C*rtificstp t**ued Dalo
A*counl Relerencs

l.Jniqu* So*. Beference
Purehaeed by
Sescriplion of Socumenl
Properly FescriBtion
Consigsration prlce 

{Bs, }
First Fany

Sncon.{ F*rly
Stamp 0ug F*id By
$Iarnp &ury Amount{Re.)

e-Stamp

tN.upses8fimsl4717y',"'
07'Sep-2021 0.t:17 pM

SiEttrIMPACC {SV}i upta174g04/ MATHURA SAOAFT/ UP-MTH
suBtN-uFup1 4 r 743S40!64A22S74S7?47
EL3SK SEqEy ovgnssAs pw LTCI
Articla SrAgr*erlpni oi Mernorandum of an agreement
Nol Appttcable ,

BLACK BERRY OVERSEAS PVT LTD
MATHT.JHA VRINDAVAN,]l{.,N$CIFAL CORPORATIN}$
HLAOK SSRRY OVEBSEAS FW ITS.:100 '. '^-",

, . t0ne Hr*ndred y{)

. Fl*ase wrilt or type be{ow tfiir line".

This AfiR[0MEHT (herrinafter referrrd m as drc affiffi*q] is *nade on &e07,rr $*prernb* ]0?1.
M/s. lllack BeryOrrersear {?-yflp,u Cc.mpany regirteii unatr Comoan

ifl;i:if"*ir:';xl'x#'l'#:rr#x*iilrl;;ix**3#filt:,ffi1ffi effitrffi
ffiil1*,xflifl:iil#ffi.i. "ou 

uuJi*. 
"i 

ih; il* ** ffi; ffi:!'T:1,[*,ilxffi ff
For Blackgarf

Lld.Ll I

Acc

,,r*, qm{ ft,r,r ,q.i ,}1,1;lj ,,*,, **o't'rY;i t; nr}sam

srrr,r3eai,41s4. t: .-:?d(t;

liltl:i:Jt*;H-fl::,:nt,ltill.;,]fr';Lsri.T*ffiriilffJxti,,.flffiffia"r..rs*r,"euo1 :;sp,pry5;e6,#;;;;;-#:a,tr;:jiiiiii;*:#"" 
r#"" \_._-f.tip*c/,

iwiffii



AN}
il4ethura Yrindavan }*unicipal Curporafion. Mathura hereina&er referred to as -MVMC" or the Scrond Party
wtrirh *xpression shall, unlesg arcluded by or repugnant b the co$texf, be de*med m lflclude lr'f Sllrcetsors,
anti lssigns of tle Semnd Parfy acring through iepresenative Shri $atyendra Kumar Tiwari Additional
Munici pal Commissisner.

et{0

Construfiiou & Eesign Scrvieer, Ut1ar prad*sh jal Nigam harlng iS hcgd office at TC-39-y, Vibhuti Khand,
ffarnti Nagar. Luckrow-I?6010 hereina&or re&rred to ss ,C&Dy or the Third Farty which expression shall,
unless excluded by or ropu&nant Io the cofitex[ b* deemed is include its suerer$ors. and assigns ofthr Third
Parry a*ing through it$ r*presentative $hri Anil fioyal, seneml Manager {l.i-*i.
"l'he First Party, tecond party and the Third parly shall hereinafter individually refer to as 'Part]r' and
c*ller:trvely refsrrrd to as 'the parties,

ls}lEREAs the First farry_is selected by ihe urban Drvnlopm*nt Departrnenr, U.p. Governmeni Fsr sctrentific
prncescing and clearing of legacy solid rvaste rtte at Nagalakohq MatJrura by prrcess of bloremediation.

WHEREAS the S*rontl partr i$ the Urban Local srdy in.charge of municipal funclions in Matirura.

y::lif tfe..*rila.qartr is csn*tructlrn & Design Servicss {c&Dsl i* a wing rf U&ar pmdesh lat Htgarn
Iuncti{}ning in the fierd of civir and E&M cqnstrucson and a[ied acdvities.
WHIiREAS the Thlrd Farty has agreed & prorride trrhnical assistance to the $econd party and supportexccu tion of the project.

ItJow' I'Htril(EFoRE in cnnsideratlon of the mutual premises and covenants $et fos.th hereir, the Farties havergrt,rtl and do, hereby agl.ee as fo$ows:

f;Qns{xuction cf t}ris Agrctment shall be fi*vrr**d byand construed in accordancs wlth &e laws of INDIA
Worklprotocol

1' The scope of work lncludes Design, Build & 0pyate the required infrastructure for biqremediafion
S:Jfi:TI* ;iJ;:i:;,ffff; ,1tr #1;3x*-li-ii-;ruiouur *"t,i"i in*,'p.*,,sins in a
It involvss ths reduction orihe un'processed wasts, but is not limited to,Excavadng; compactedmixed garbage which underr*'ent uiological oegradauon,-uy-usflg suitable uecrra?icat slevingMachine or anv other equiprnent and t rirg rri{fi--*"i"rirrJ'*r.uurt*0. in the axigned rantr arcas
#ffictverab}e'matarialsand-,[,"dd;iliigi*l,,,gstaringdivertingforreqycIlng

ff;friorffiIffiffirlt? arhieve 100o6 proeesrlng and disposal of Legacy waste arong with
2,. ?echr*lqffi

Proressing of Legary solid luast* at $agala kolhu, Ha&ura shall be done by the First parg deployingsui'ubre rechnulogy in accordanoe dth-prusenr rures and resknl* *rir'oi,Iou*rnmeu
fimi'fil!\--[:tt u cc' cPcB' uPPns, toriJ w*'tu riui's**un, &ures 1016, Na6onar 

'rcenThB te(hnology shnuld he s*rihle enough,to a,,gmcnt the capacity_and acronrmodete envrronment
#Xl;*--ses 

to be impored hy sovelung r*;iroriil;a {r,r*" agenctcs du*n! ,h. 
"u.*nqy

3" flant&,Saniqqitfl
First parry shall insrallldeplay the pracessing faciliry/disposal fTiliy of appropriate capa$ty {r.eminimum of n'rro Trommels orcapacity 300Tp; *r.h;rdl;;.0*rn.r shourtr be placcd within oneweek of signing of agreement anc ano*et Tromm;i';ti,* 

""- monrh and bith af whrch w*rf'unrtion in two I hours worklng shifts) ind *qr.ifo *u*'p"*ul lo n* to crear the whole dunrp s{teattoued within a prriod of ,NE vgAn riir secono p,rv ifi;;;urrnry.

For BlackBerry Overseas pvt, Ltd.--ru,*r&dsj__ &
ryr{ *qFffi

gflryr *ffi*.*1
,C&0.S. U.p. .rai i,r.1i,rfi

Luchnow
,srH

qW fu{ tt}$--r|,irffi }tw

3-"'
Firsrlor

t&,-U*
I rlt 
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5.

All the lhcitiser r*quired by applicable law and [0 msst scopc & ronditi*ns of fhis rontrad shall bs
sut up by Fhtt Party.
,4ll xpenres psrtaining to setdng up, amration and subsequent rcmouat of rrquired plst &
mrehinery shall be borne by *re first garry. rirst Party shatl *i its 

"oeq 
expen$*$ and risk rnate all

:uch finencinf affan8{mens aE would bo iruce$5fi{f *o implcmnnt $re projeet and to rn*et eU of it$
obligadons under thls AgreemenL in a timely ,"nnir,

The tecond parB, wttl bear the co$t briilgixg power ard wa1Er m the wurk sim. One tlmi oo3t for this
will be borne by th* S*cond Parry, Thr firsifarrywill paytheblll for u*age of power and watsr.

rct timg rontour survey sh*ll be carried by Ffrst Pars u*dtr
suptlvision of repres*ntetives of ftcond e fhird perty t0 asners *re irnpact of windrouts furmaHon
*n vnlurn* of.drynp if desired by First parry.
fitrx.party *all carry sut contour rurrey errery month for manitoring rrolumetric rnduc$on of
exi$ng durnp ard srabmit lB mpDrr to rif"a pirry *iU, calculadon of quantis pmcerscd ln the
month.
il&er 50{t durap reduetion ?hird Fnrty sha}l again carryout mntours surycy through 3D areal
mapping ln presence afthe desi$natsd representatives of;icand & Flrst Party and subrnlt rhe report
as above for rernnriliation of monthly quintity analysis.
'l*his shall be fo{lowed by mont}ly contour survey and submission of reports as above.
If required rhird Party shall igain carryour lo areal rnapping affer i$0tt durnp remov*l and
recla.maflon of land, preferably if'{re legacy lyasle k found & be dumped up to the aonsiderable
depth on the dumping ground.
First Party may setup w.tghftsrtsy$em &r &eir own convenreace at prsjectsita"

6. Lsnd
trnf{al lartd required f$ $:ttiry up pmces$ry plant and rnaehlneries sha}l etrher he crc*&d by FirstParty at legary dtl mp slte by.clcaringlmoving*durnp or rcfng ptain fina tf avaitauic *t Ur* Ju*B ,rm.To meet eny additional land requirfr fur su"bs*quint exp+frffi-#de pmcessng plsni ar$ parqr

' can use the {and t}tat is recoverld after ptocessing the Ggacy wa*te wlth pdor appuurl of secsndParty, e --s--t -'w*

Th* fierd ama rtclainrred b} prucesstng u,ill rernaln wlth *m s*cond party €reept ae requinrd for*rd$ up-of prant whrch can be used sficomprction orpror*J;;iff ' *" ], q]Ept a*Et{ulr
The First &argslull ensure optlmum uulization**re idFffiia*n* notusethesar*e foranypurpos* ,rst csnnected or incidental ro the BroJ*t or,*lamia a.rdril'

V, OtrypsAl

frm 
sok reepansibility of rh5t Parly & dlspose off all t*re rer*cs/inelr gemra&d durfng ttre

By'pruducts &om s*ch proces*l*g ma rnsyclabler, BoF, rnriched mll ctc, wlll be tha prqpsrry of {r*Flrst PaBy, however it can provided m secondpartlr. Aee of mst tlsiln6 parry demands ltotrposal of inerts aod the constructlon ane olmoruorr ;;CiliH nnanaged rt rh,e sarro fiite inmanners suggesred by the Second party.

&ffiX'}ffiffi-[:te 
aad reryclablessurh astheplastie, glrss,qnetaaetc *halt n6rany{.ayrorm

;nffi *Ti"n}fir'uffon 
uf *sr or arv other prod,,a{r} Indudrns bachat. hrndgns w*i bs

50il condifloner der{vqd a*er prncer*ing shau be w&t*n spac{fied rirnrts merdoncd in tr{s}t r,r*s
Firor Rightuf Befusal fcr$oil condl$*nerorcompost uruuld he ofsreond pa*y,
$l"F facillty shall not be provlded for dlsposal er iroc*ssed it* *ui *rporxbillry of is d*pocal mper CpC&/ srate pc8 glidaltnes sh*lt srlig re* rfurh ff$r il&:- -** ''
Fir$r psrty shalr in arr r*sp*rt ef the proiert prscorc trt" *ppriou* psrmir$ rnd bo ln comgr*nco

For Btackgerry Oversees ptrr r r: t/:S&ffit** *ff&**_DIr.,Em. ryn FEq q$t-.Fry,ri ry$I

Eeneral
c&n.s"

Mnnager {N-S)
U.F. Ja{ Nigarn
ucknsw

t
'-'utn'/-;il**"
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u. !fi *n ltortmg of ltf, nilnrtfqh g fffiillfii
It rhall be primaty duty of Stt Seeond pefiy b muke c{,ncurrefit monitoring oil df,ily hasir about ilre
opemsort cnd maintenanr* of proceseing hcility and any d$cieu{y obseryed must be duly
cornmunicated on the same day. The parties agf*e to mutually adopt a traffipaffinf standad
opera$ng pracedure for quality monitoring o{ Sri processing &citrity and it's operaUon. The firird
pa*y wtll provide suitable gurdnncs and may also make its owr msclrsnism to verify end inspect the
op*rations of the procersiag facillty. The fhird Partry may on its (&rn or thruuslr any other agency
monitsr the qualig of services rendered hy First Farty.

Epdodtcnl eepar$+&

Th* First party shall, at the end of every monrh cr *r l*sser intervals as rcqulred by $econdlThird
Party, furnish dctatled breakup in MT oiToul tegacy Waste pnpcrssed, RSF, R*ryctables, Inert and
coEtsffucdun & d*molition waste, soll conditioner iegiegatedlreceived in prncecsing of r,rneste.

9.

10. Testing

The soil condisoner received as by"product of pro{s$sing shall be r*q*ired to be tested fortnightly
lbr'"seed 6errni*ation Test" or any other t"st r*quirtd fb'r suitabiliry of soit corditioner/prncessing
residue hring safe before disposal.

l:yl- for te*ting *hall be taken in presence of representativss of all parties and shall be sent tn
ITRt/reputed NABL accredited t ab for testing, Costbf samp$e subrnisslan and testing sh,all be horne
by $eeund Parry.

Abave proredure shall b* applirabte forallo&er test(sl required ts ersure waste beirg proc*ssed asper applirable Rnles/Guidelines.

11. gubmtsston of Bill
{ontractor shall submit required c$? hlll fur payment nt mntracted rate Rs. 23g.00 pe r tvlT finclusiveof CST) of waste prccessed atdaslgmrrdsire.
thr bi{l *hall be rr'lbmitted w{th the contour $urvey report alon6 *"ith calcularisn qf net quan$gcaluulated sn thc basis of density oir,vasu rh* ru*"y ripo"lnliulculations shalt bo duly rhecked
lll,*||.X:ffi &;f--d 

bv Proleet ui"'s*. or desisnared ioial unit or csn#wu; & Design

The weighment siips,{Kanta Parchi} s'f &0F, Recyclabl*r and $oir conditisner remsyed frorn *r* sitei,l}ljiffi}j:ffi'ff*f* tlre sill' rhe *"iehn;ot -itp-;i,;il;lruuin*o 
by the represenrarives or

il;ll my-:XI #* trH [:,ilf trA;Xg$s,ffi[_",:x;x b,r ed i s p rocess ed a nd removed
13. Parmsnt

second Party shall make rhe paymentcf bills of First party wrthin 15 days of submlssion of bi,.
ff*xtrtrcf 

requirtd pro'rata l!{ilestones $drkn rhe biu p*riod shax also hs ensured bsfsre
sirnurran*ousrv $econd partv shalr *r** ny*::**:nenr:$3r 

3 53:r!,r amornt ro Third,:fr sffi:i ffiiff::i,:*ffil# *e*#,1; 
;' ; ft d r o s er +6.i iiii ilI,* ao r g

First Parry shali commen:u. th: .processing work witlin 7 (seven)

ifi::ffiXl'r 
ai psr the schedure ,s'--ai-s-een ths or",l-- .i'il1-n:t#L*Tlilf :f $j:

Mriesrones required to be ashieved within the siver timeframe are as under:

1:.

t4

_ .For 
BlackBerrf Ovorpeas pvt. Lfd.

' -*-:4)&",\$[-*'
{.

"*,ffitr'"ffiaw.;,

k-
Genoral Manater (N-9)

C&n.S. U.P. Jal Ntgam
Lucknow

*--**xtrm*or

Perfurmance pararneter Ttmenns&rcqrrdffiffii

gn i ng of rhr contrail;greurilf lg$$ffimffiffi;r*



2 - t'-
)emng up ot plant, mobilization o:
rquipment & manpower

7 days from the Aane of slgning ii
Agreemcnt

3 lrocessing anu aiffi?ffi,
Legacy waste at site.

Squal Uo or greater tlur l/l2e quantity

of tctal quansty of lxgacy Solid W*ste
as per Agrement per month {i*cluding
ralny season),

4 Leveung or site *fter removal of planr
rnd. machinery after .o*pt.tion--o,
wurk.

15 days from the date ofcornpletisn of
wrrk,

15. fiffirr*l Pqqvhlqtqs

Nothing eontatnsd 
-',i -y* A8reement shalt be crurfircd ss or have effr* of consfftudng arelafionehip of *mployer aril*mploye;;;fifiil;J;;"1 l**on Department of urranDewlopment, fiovt oi U"p. anJ ii**'Ott *, pardcs or sny of it,s staffi employees, agents orrepresefttativt{.

l$ ltc*nc and Third partier shall not be respon*ibl* &r all acu and omimtsns of sraff or anypersons' assodatinns,,insstuyojrs engaged uy'** *rx erut ir.**rer or ilot In &e cosrse ofiwtplemenfin$ sre proiect ard the n#ia*y *h*Il he sokly reqponclblr for t;e hsalth, *afeg andserurity of such persons or enUHes and *Jr property.
16. l$S+mnlll$nttqn *n4 rlr1lrfisntB

The Flrst Party shall be solely rerponsihle fsr rnd keeps tlre second & ?htrd srarty indernnified
iXllHfrIff;fiH,i:iltr' d;;;;;:G;;;,',';i;-;;*ns or pre$*v tint rnay nr{*e

On llte ocruffence cf an acr.ideuru*rl& tdsar may lead m human lssg Fir.:rt Parystrall w1kirr Z*hours of such accident repofi r, *"r& 
"-.d;; +!i,ff#j:H.*, stattng the facts ia sufficient

i:ff.- 
explalning trre cir&rmstan.*rlF*irrr ;rdil;.-d iut[r*n, a*ions r*teen by th* First

rn rhe ev€nt, c$mpersation_ may becaune payable under any A1 or by the |Ndgnrent of anyco*rt/aa*rpet*nt nu*r'ority *.#ri,**fr*iu* .o*p**t i u***.u srl,,bk by First r*rty orbv second lThird partv, the *r* ;hr$i'b*ilr 
1ld p",a uy ,r,. *." x"v] ririio;il;;&" b peythe requisitie compensati'otu se"ona i"*y oi u*rroiGri""i". iiira party shail rravi ttre r.ight or

;ffiXrf- 
*atne bv encashment or p*tiormanceililffi ]rl* e"y*ur* ts Fi,*t Farry and rherr

The flirst Party at its own cost & e*penses shall pur*asr and maintain au iasunanms is respe$ rfConrracror,s risk, toss, damage o, ir*t"u"u", t ,i,* ?rifiiilll workmen compensafion thtrrjffitffilf$ff[$Xffi or de*th or 
"nv 

oth*, lnuur.n*.-uri mav be nece!$ar] rn accarrdancr

5ATffi Jfu[*til Xffiffi ;[1n*: ffi:1f 
conr me ncemen r o r p r*cessi ng or 7 d ays rrom th e

3#::frH[ffi:::,t]Xffiiffffi:1,: in conniutwrth RFFdocumenrand oranv previous ],{,usetc.,
The t*rm Authc,rity for thjs ceotri$ shall m
Vrindavsn irlunieipal Corporatlon. 

ean Additional Municipal Commlssioner, lr{athura

This Agreernent rhall rcrnain ln force far 13 Mon*rs & rs days fronr the date of signing sf this
iil::nffi'nless 

terminated earlier or exrended ,h;r;si-r;il;ry agrced a**n.rirrrni r* tr,i,

l|;i;fffitr;:,yfffiffi_,#Xjl:rr if orher scope of work is invaridarett aud/or arc runcarnd

For BlackBerry Overseas pvt. Lld.

ffi,u* 3rq{ qln sftsKt
lrlr I+Iqi{fil-{eH.r

Goneral Manager {N-9}
C&n.S. U.F. Jal Nigarn

Lucknow
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The Agr*ement may bt *mend*d by s,rittlo co$$ent of the parties t0 the i{*reemeflt
' $bndard Force il{a}*ure dauss rhafi apprimbtrn if an} suth mrdifisn arise$.

All the condtfiaru of Rs? [ocument axcept thmc mdifisd ar uuBersedrd In this agreernent shall alsobe part of this agre€msnt

tg. Tenntpn$#r af ntragrqrnt

In thc cveut ct uuryl ?Yry performance in exsstiou of the Froirct orr vtokuan of any rerms of tl}is
Agrmmant hy the First Party, ttris apeemenG b&;i*"j uru* duc nudccs u,f recdffcetions
frol $cond Falt'-ln case uiterr[ddil;;-todrfu;;ffiilrtythe performarce securityshau
be forfrited by tlu $*ccnd party.

under the inrtrurti0ns/orders of any Court/eorupetentAutlrorig orinddance ef any sush condition
beyond tht ssntrol,of $econd"Party ire r, li r* *t eo**iii" u p&--* with thu pr$isct s*cond Farry
may anytim* tsrmtna-te the Agreemrnt, witr propcr *u* ti xmt n rqr, rn such no'c{atm &r an}
compensaticu ltryrdi$ remalnlng woit< stuti ue io*l*irur* m dr* mrrf prrty and Hrsr perry sh*ilrsmove all &eir ptant & machinery-and ilr*s;J;;;;;ffi"ts from *re site.
?hu.Ageemem q{t be t*rmkratCId ]/ith muhlal agrseHlgnt of the parties if t]re Foree Maleure
crxdltlonn prevall beyond valtdiry. cf egreematrr
Not wrth sandlng anything iamn*irt*nt contaircd in {ss forermanr, if tho Firet pxrty who hx bsenserved the Terminati*n l{otice **t &, undrrlytng rv.nt #Ae&trtto tlre safisfirctlon of oth*r perg
at any dme before r*e termination occrrs, $u i;d;;;;idil;;;;";;. " " '
Termlnstion of &ls Agreement *hatl not rsllwe thc pardas of any ohllgndone already incurysdhereunder whlrh exlresiy 

:1.b,y 
imfucauon sumirrcs reminauon bere o& and urept as odrerwlsepruvided ln any provision of thii As***lt.SFrlsrly ltrniting *e tiabiltts cf elther party, shall nor

::t::"* elther Partv ol anv obligati& o* iiuurriu; fr-r-'#;;ffi; to the other parry arising out ofor caused by acts or omissionfof such Party prtor to thc effectiveriss of such Termtnation of artsingour of such Termination
19. tnvirottiqnf nqt fampltapce

The First parry shall , at *lI times, enrure thrt all aspecx uf th* profe* and &e promces empbyed inths constru*lcn of ProJ*ct Faclll[ef rtrsli conformif [J rnii'pr,ilr-rng ro &e envlronmm* hsatthand safety asperts includlng rules such as MSt4t *k*, pril;-rna gou.lines rclatad thereto. TheFlrxt Party shall ohtain and nraintair rmm tiy1t"u"i.Ii-*ffi ckaranmr flom all Governrncnt
lff ,[H :: I Iil *l fffiffi,*tuTi3 ou! i n a ccord", *-,oi i, fD;il br.' ;*u]nln 
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20. Seidement of Dtrputes

ln the went any dlsp*t* cr difkrtn*e ar{$s batc#fi t}m par{er out 0f or in cnnnectton rxtth &*Agreement including the validlty and interpretauon t}"*or.it rrr"lr u- l.f.r*d il;[*-p"ray * ,rr.separtment of urban Devclopment, Govt of u,p. aoJ i,e iil;; of tho state bovernraenr wiII be

21. Elpluadot

Departnent sf Urban $evelopmen( ffovr cf U"$, mry, itt {tr dismson and if,s own Cos{ u}d*rtalft&r eaus( to bs uilderml,fn wxlaafion af thlimpct ir tr," -r-iGiq sroyrd rcauties rni .t*m *oanv af the barlc **sumptlons and rcct *u"tiuene*s ; lh- ilri-&-&n! il-#fi,ry *f thirAgreeineni Ttte &csnd Party & The rkst_ *arrr $ha[ 1'd;; *-,*o et* tid;i-ffi*mp**nn
xrffffiLffi ffi ;ffixn* rwtonabre dd&;;;-iip.b *a ffi;";1,',*i**,ou ro

t' 
;ilf*f-fee 

$ecuriry deposit*d u*d*r thls mnlr*ct shalt be relsssed afrer orc ra*nth of mmplcsoa

X3. Ssnf;rrl Cp.ndiqp{n

Srope of wcrfu Implemontation pl*nof tho pro]e{t, has hem dotdtlerl and rl(}llnetl ln lhsAgr?sffisnt"

srtl{ ryra $ffi
qmffm qfi-{qffiryr

For Elacltgarry Overeese Fvt.

o*;,r,rfun-roer {N-9}

C&D.F. U-P' Jal Nrgam
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Fur and nn behalfofThird Fa*y

Genaral Manager (N-9}
CeD"S, U#g,{*lr#'gam

Lucknow
{ShriAnil Goyali

Ssncral l{snag*r (N-9)

C&.tlS, U.P JalNigam

Wilnrss $igneture

Namc;

For and on behalfofSecond

Party

#qq
tl'll*{ f.\q,i

{ $lui $aty*rdraXurmrTiwari }

Additional Mumicipal

Commi*sioner

Mathura Vrindavan Municipal

Corporation

*5

For BlackBerry Overeege Pvt. Ltd.
-4F_ rdt\h__--=-nby*r,

Fqr and on behalfofFirot FurtY

Signature;

{Ski Subbanstuu laiin}

Manoging Dine{tor

Black Berry Oversex {P}

Limired

ry{{

t.

Adt'lress: O/tZSA, -gc*

e'''f.9h

' The pr0sre*r r?pofi of thf Proiecr shall be suhnitted by th* Fixt Flrty ftom time to time.

]*,f,f:::f :l'* o:'f-o and proper Innpl*menration wilt be inspaced by the Thlrd parry in sorm
ur vtsrts rr0m ume to time.

34' 'l'*rms&conditionsolcmrigendurn-film 
rfwl;1?6/0M{N.0s}Karya.lg$s ftmi?p 19,03.?020 vol-

ll Terrns nf Agre*rn*nr rrrauld also be inclurivepartof thliagfeemenf.
In is witnts* whereof, &e Parties hueto have caused rhi; ,g;;;;ni ro rr sign*d in rhein respective names,

,&
{lt,tl " ,t.,{l,t;t
slgnalure:

\Vitnsss $ignature

Nante: Nanchl"r lh^rr..a^
d . 'r-l

Address: ufu.t-r, Ci*td** \rt[t*t P[$.'t
Vvir'^4aura'" v

\\ "/
' 'p-'>i-';)r,*il**

.,t'' .Ib\'
!'^ */'- l:,
\3

"t:./'

For Blank8srry Over$sss Pvt. Ltd.

ffi.*@""
--TlIEiUi--



. Legacy t&taste at Solid Waste Flant Nagla Kslhu
ln complianc* to Hon,ble NGT ordrrs in OA No. 136/1015 and OA
No.06/2017 arong with oA No, ssg/20r.g for the disposar of Legacy waste,
Municipal corporation has sought guidance from urban Deveropment
Depafirnent, Uttar pradesh via letter vide no"5Ig/N.A.Al301g-A0 dated29/07/19 & EA4ICSC/2020-I1 dated 1g/09/A0. tn response of same Urban,ev*ropment Departrnent, uttar pradesh viaretter vide no.36241*/,5,20?0-
?35sT/a019 dated A6/os/1020 has setected
an agency M/S Blackberry Overseas pvt. Ltd.
waste with C&DS Jal Nigarn as third party
eurecution pf the project.
Municipal corporation has issued Lol to Mls glackberry overseas pvt. Ltd. toinitiate work for the treatment of legacy waste on 2411V20.
c&Ds then for estimation of Legacy waste has conducted vorumetric, arear
mapping and density test in which quantum of waste has cnrne out to 2.6lakh MT.

Municipal corporation has signed tripartite agreernent with M/s grackberry
overseas pvt. ltd and c&DS Jar Nigam, uttar pradesh on 7rh septembe, ionfor initiation of work rf disposar of Legacy waste at Nagra Kolhu Mathura.
The agency has estabrished Trornmer for the purpose of disposar of Legacy
waste' According to agreement the cCImpany has to bio remedrate the ?,6
lakh ton of l*gacy within the time period of l year" {Annexure-tv)

Pl& Trommel at Legacy we$ta site

far bioremediation of Legacy
fpr bamer rnonitoring and

1

1t:
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a.

b.

c.

d.

e.

f.

? *tF g$qT w en-n{ Er{ sq of ,rfi wften d mq t ftqnd fr{ftrd
l,Fzf qror E :-

sqtiffi {fl-{e q{ Er.r.rq 2.60 dr*r fitr6 cq d-iqfi fg< ei-{ql-fud s-q
.\ q ufl= us frEq t vm + tfrfr\elq t-E 6d q}d w ffi o" tq-qBd 1T{€rT d qrtqq t fuqT .rqr t nen-soogr8 o-r vfi. qTTf, m-rd
s-{ {6t t oerr \rtr ei-q Fr-qd rfr erffio or ord w ffi ", td{Rrr urn ergqBo t r rs frq-q fr qa gftRqf, fuqr qlt fu sm

frqlq: qio sr$q 6Rf, erEo-{"r, q-$ ffi t frfufl M.A. No. 6yz02t rN o.A No_
s88/201e fr qrfufl 3n+$ f{fl6 22.os.2o21d ergq-6q d vrqET t r

q-fq-q,

Errd GIH-6-{w (rvcr) fr dFg qrE trqo o'cq saa/zots gq gqogo r{cqr

X(:1Ij1\ftr.*i..il;fr mr q frqq sM frrt qr ri *Jrr"" w nqfr*'n yrr{Fr ,'n{ _q{ frri .r$ R.rz"g*, d; t ffiqd';;#';.*'t dqi.ft fe vo gfrturd rntus ie ;66* d qrqeT q sr *+g* ffid u.osoq$q frqruT t t dq ET tua,r frd d E'*r +qR h "fi t (qfr
riilq) I v5 furC d grsr ffitfuT Uflr=r ft$ .r$ t,-

As legacy waste processing has started. So there is a need to speed up the processing of legacy
waste as per agreement time frame.
It is recommended that the firm should make arrangement for timely disposal of the
segregated waste i.e' SCF, RDF and Compost disposal after processing of legacy waste.
Properly leachate collection and treatment should be ensured at legacy waste site and a fresh
MSW stored site also, as per MSW rule.
Proper record related to quality of waste treatment, quantity of screen fractions produced and
their utilization should maintained by the operator. similar records should maintain for
leachate management also.
Road maintenance of the MSW facilityarea is not maintained properly; need to maintain itto
reduce dust emissions.
The housekeeping at different sections of site requires maintaining as per Municipal Solid
Waste (Management and Handling) Rules, 201G.
Competent authority may direct to concerned agencies for completion of processing of legacy
waste task within the timeframe as per agreement.
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ii. sfiffi fiitfi erqRre d frffrwr t q} tltls eTqpre *qT
(scr/nor/compost srrfr), sfir d oTfuq fu{flRq at ord d-sfl eil-r
e-ffiqqan of q-ft ffio- qflerr of fr-'qd GTrcr rft qersftEr nfud
of qr$ 

r

iii. ffid d riq-6ur eilq trro+e a aEqrro r{r{e {errr q{ a1 qfi @q-{erT
q,t q-q-fr eflq qs tg cttfi-qrft gfrfr-df, frri qri qr& o.rd +t encqr
rft rrq trtdr-flq; 02 Hkrr6 qrt sr-{D fr sqileT o-{rs I T{r{d w qqB
fufd o--ftrqn of qrqen t, q-q ilde d ftd sq\ frfie srp q{
sm ol fqr qrcn t'r qq-qr ss frqq fr r+rEz { fr ffi€ wre (rrn)
er[ffio o-{ri ft1 .nrd frilrT ffiFrc,r q-{-i Eq qr*rq inq t odqrfi
ffi qri d frErqrra ft-qg fu?Tr qri oil( s-ffi qR q1"rq d 6\ gfr
qqrefrET fuq]fud fuqr qri I gs tg qR eilqrrFD-dT E) d {qfir qRrr
ftvrr (Trrfi=q) t |trf, drvu fi fuqr qr rr-fi-f,r t r

iv. fi,t{ft ftz d fuwnq tg erwrft Tfr Errq"r artnqr t
qrilftiq-isf€ ner Rra dr{q crjerq"r d frEzFra eql nqiruTr ftfl€q
\q.cTqttyn ghtrqf, fu-n qr rer t Et ,fr rw urg6 em ftq
o-{i gq il{g$R s.rt-mrJvrrr olffi Ufrtrqf, of BrS sil{ Bril
frw-riil ei-gqrf,{ Gtrqr sqE-eT 6-{rfr qd 

r

v. Bqtrffi sgRqT {etrr q{ fuilqr+ rr.€-6 qgfufl s.Dt< t Hq rfr t,
ftr{rd oI{q s*e gfrsn efi Hrqrf,{r t t sm d Hilf fr qq-d qFf s}
eEnEr qqltr{{6 T+{rf, ft}qq7T{qa sqq{q sq t o{rfr gq fld [ri
eti frqr6 errcqr 03 1rkrr6 of Gr-{B t r*g( of t qrel fr-sT.i Hr{d
w ursn+lFtq fg qi od fuqr qr+ t, B-+ ,ft Mr d ergsv frr{ft
e-fi-r{ E-frkdd fu-qr qr ril B, ill-$ eilfllf, tntrql rnri I

qqqr Bq-tqf, frn .rt ftt{tr or osr$ t er-gq6-q gfrtrqn oit o% e-.f6
{<N q{ vorqrfus o-r frefsrr fuqt qr$ I tnrd d rrqq-q-q \q XrTqf,rr{fi Eq t
fuilfun *i q qR furq rn{ q{ oH frF-nm qrfi qrft * a Elrtffi tg
vr{Df, er \q M or rorErfuo frqfRf, mrd gv o-dt{ ors-qre ot
qr$,ft 

r
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